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RAJYA SABHA 

Friday, 3rd August 1956 
The House met at eleven of the clock, MR. 

CHAIRMAN in the Chair. 

MESSAGE FROM THE LOK SABHA 

THE CODE OF    CRIMINAL   PROCEDURE 
(AMENDMENT) BILL, 1956 

SECRETARY: Sir, I have to report to the 
House the following message received from 
the Lok Sabha signed by the Secretary of the 
Lok Sabha: 

"In accordance with the provisions of 
Rule 133 of the Rules of Procedure and 
Conduct of Business in Lok Sabha I am 
directed to enclose herewith a copy of the 
Code of Criminal Procedure (Amendment) 
Bill, 1956, by Shri Raghunath Singh, as 
passed by Lok Sabha at its sitting held on 
the 27th July 1956." 

Sir, I lay the Bill on the Table. 

PAPERS LAID ON THE TABLE 

STATEMENT SHOWING ACTION TAKEN BY 
GOVERNMENT ON  VARIOUS ASSURANCES, 

PROMISES AND   UNDERTAKINGS 

THE MINISTER FOR PARLIAMENTARY 
AFFAIRS (SHRI SATYA NARA-YAN SINHA) : 
Sir, I lay on the Table the following 
statements showing the action taken by the 
Government on the various assurances, 
promises and undertakings given during the 
sessions shown against each:— 

(i) Statement No. II—Thirteenth 
Session, 1956. [See Appendix XIV, 
Annexure No. 8.] 

(ii) Statement No. Ill—Twelfth Session, 
1956. [See Appendix XIV, Annexure No. 
9.] 

(iii) Statement No. VI—Eleventh 
Session, 1955. [See Appendix XIV, 
Annexure No.  10.] 

(iv) Statement No. VIII—Tenth Session, 
1955. [See Appendix XIV, Annexure No. 
11.] 

(v)   Statement No.    XI—Ninth Session,    
1955.    [See Appendix      XIV, Annexure 
No. 12.] 1—5 R. S./56 

(vi) Statement No. XXVII—Fifth 
Session, 1953. [See Appendix XIV, 
Annexure No. 13.] 

(vii) Supplementary Statement No. 
XXV—Fourth Session, 1953. [See 
Appendix XIV, Annexure No. 14.] 

PANDIT S. S. N. TANKHA (Uttar Pradesh): 
On a previous occasion, Sir, I made a request 
that these statements should be circulated to 
us so that we may know what assurances had 
been given by Government. 

SHRI M. GOVINDA REDDY (Mysore) : 
They have been circulated to the concerned 
Members. 

MR. CHAIRMAN: They are now being 
circulated to the concerned Members. You 
want them to be circulated to the whole 
House. We will consider the matter. 

LEAVE   OF    ABSENCE   TO    SHRI S. 
N. MAHTHA 

MR. CHAIRMAN: I have to inform hon. 
Members that the following letter dated July 
30, has been received from Shri S. N. 
Mahtha: 

"On account of ill-health, I am not able 
to attend the current session of the Council 
of States which begins today. I shall be 
grateful if you will kindly grant me leave 
of absence." 

Is it the pleasure of the House that 
permission be granted to Mr. S. N. Mahtha 
for remaining absent from all meetings of the 
House during the current session? 

(No hon. Member dissented.) 
MR. CHAIRMAN: Permission to remain 

absent is granted. 

RESOLUTION RE   PRESERVATION 
AND MAINTENANCE OF RECORDS OF 

NATIONAL IMPORTANCE 

DR. RAGHUBIR SINH (Madhya Bharat): 
Mr. Chairman, Sir, I deem it a matter of 
pleasure and privilegfc for me to get a chance 
to speak on the 
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[Dr. Raghubir Sinh.] Resolution that stands 
in my name. Sir, I move : 

"This House is of opinion that with a 
view to ensuring the due preservation and 
maintenance of records of national 
importance, a Committee comprising of 
Members of Parliament and persons 
possessing special knowledge on the subject 
be appointed to examine the question in all 
its aspects and to recommend to 
Government rules regulating the custody, 
cataloguing, preservation and weeding of 
records for their adoption by Government." 

Sir, the subject raised by me is not only one 
which is possible to be dealt with by the 
House by virtue of Entry 67 of the Union List 
of the Seventh Schedule, but article 49 of the 
Constitution in the Chapter on the Directive 
Principles of State Policy also imposes a 
specific duty on the Union Government in this 
respect. As I said I deem it very necessary that 
the question raised by me here should be taken 
into consideration by this House. It is obvious 
that the term 'object' used in article 49 of the 
Constitution positively includes records also. 
Then, again, we find that Entry 67 of the 
Union List gives the Union Parliament the 
necessary powers to take the initiative and 
pass the requisite legislation for the purpose. 
Both these constitutional provisions say that 
the records that shall be dealt with by the 
Union Parliament shall be of national 
importance, and should be declared to be so, 
according to the proposed amendment also, 
under a law made by Parliament. It is, 
therefore, necessary that the national 
importance of the records in question should 
be duly determined before they could or 
should be declared as such. For determining 
the importance of such records, therefore, it is 
obviously necessary that some .historical 
criterion has to be applied to historical 
records, and those which are important or are 
likely to become important, however 
indirectly, as sources of information on any 
aspect of history whether political, military, 
social, economic, literary, cultural, etc. or 
which are or may prove in future to be of 
biographical or antiquarian interest must be 
necessarily preserved. 

Now, Sir, if we take note of all such 
records    that    should accordingly 

be preserved, they can be roughly divided into 
four different categories. First of all come the 
records in the custody and under the control 
of the National Archives of India. Secondly 
come the records of the Central Government 
in the custody and control of authorities other 
than the National Archives of India. Thirdly 
come the records of the State Governments, 
for it is obvious that there will be records in 
the possession of State Governments which 
would be of value not only to themselves but 
also to the nation as a whole. Lastly come the 
records belonging to and in the custody and 
control of private persons. 

All records of the State Governments save 
those that may be declared to be of national 
importance are, according to Entry 12 of the 
State List of the Seventh Schedule to be dealt 
with by the State Governments and as such, I 
would not like to touch upon those records 
here. Then, there is the question of the records 
that are under the control and custody of the 
National Archives. As you are aware, I have 
already introduced a Bill to provide for a 
Union Archival Law, and that is scheduled to 
be taken up next Friday. As such, I would not 
like to make any remarks in respect of those 
records today. Time is limited, and I cannot 
possibly expatiate on those details now. 
Therefore, for the present, I am going to refer 
only to two of the four categories of records, 
viz., the second and the fourth, as of the most 
imperative and immediate importance at this 
stage in connection with this Resolution. 

Now, coming to the second category first, I 
have to deal with records of the Central 
Government in the custody and control of 
authorities other than the National Archives of 
India. Sir, these records which are admittedly 
Central Government records are still not 
under the custody and control of the National 
Archives of India. Now, these records can be 
further divided into two different types. 
Firstly, there are the Central Government 
records still in the custody and control of the 
State Governments; and secondly, there are 
the non-current recorded files of the various 
Ministries, Departments and other record-
creating agencies of the Government of India. 

Coming to the first sub-category, viz., 
Central Government records which are 
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still in the custody and control of the State 
Governments, I would like to quote an 
extract from   a   National Archives of   India 
publication.   I do not   know whether my    
hon. friend    will disown it,  as he has  
disowned  some of  such previous    
statements.   There it is    said that   the  
exact  details  of  the  location and    the    
nature    of     such    Central records still in 
the custody of the State Governments  and 
the definite     names of the custodians of the 
same were not known fully to the Director of 
National Archives till about 1950. Because 
up to a time there used to be usual inspection   
of  these   records   jn   the   custody of the 
State Governments, but, as this report says, 
in 1950 it was decided that no useful 
purpose would be served by such visits until 
these details are fully ascertained. So, in  
1950 an effort was made to collect the 
necessary information. I am still doubtful if 
the Director of National Archives  still has a 
complete list of all these    records. I make 
this assumption on one queer thing. I gave 
notice of a question on the   subject asking 
for these details to be asked in this House.   
The question was sent,   I believe on the 9th 
July and I intended to ask it, I believe, on the 
30th    or beginning of this month.   It is 
more than a month, but that question has not 
even been taken up because, obviously,    no 
answer has yet been received from   the 
Ministry. 

So, what I have to say on this is that such 
occasional inspection or a few stray 
suggestions for the preservation of these 
records have not borne fruit; and what 
happens is that the majority of these 
records, which belong to the Central 
Government but are continuing to be in the 
possession of the State Governments, are 
still there. Now, what exactly is the state of 
affairs of these records, I would like to 
bring before the notice of this House. 

I give a quotation from the proceedings of 
the Historical Records Commission for the 
year 1950, Part I, where it is said: 

"There is a body of Central Gov-
ernment records in the custody of the 
Government of West Bengal located at the 
Writers' Buildings in Calcutta. These go 
by the name of "State Papers" and consist 
of 'all records concerning both States and 
the Indian Dominion, which cannot be 
split up and which are in the custody of 
the 

Provincial Government (Government of 
West Bengal). These records were 
inspected by Dr. Sen in March, 1948 when 
he found them in the same location and 
same condition as in 1943, both of which 
he had pointed out in 1943 as being most 
undesirable. The same conditions prevail 
even now." 

That is what the Director of National 
Archives recorded in 1950. 

THE DEPUTY MINISTER FOR 
EDUCATION (DR. MONO MOHAN DAS) : 
Will he enlighten the House as to what are 
the conditions? Same conditions means 
what? 

DR. RAGHUBIR SINH: He had said the 
year before—the hon. the Deputy Minister is 
rather impatient and should have heard with 
a little more attention what I have read—
these records were inspected by Dr. Sen in 
March 1948 when he found them in the same 
location and in the same condition as in 
1943, both of which he happened to point out 
in 1943 as being most undesirable, and then 
he added that the same conditions prevailed 
even now. I have given you only a sample of 
a lot of many records which are still in the 
possession of the State Governments. They 
are neither sorted out nor cared for. I have 
another quotation here saying this. It is from 
the proceedings of the Indian Historical 
Records Commission, Twenty-ninth Session, 
Part I, where it is said that the Department 
could not make much headway in 
implementing its programme of centralization 
of the Government of India records mainly 
owing to shortage ol space. Obviously, 
nothing is being done in this respect. Now, it 
is high time that definite steps should be 
immediately taken to get all such Central 
records directly under the custody and 
control of the Director of National Archives. 

Coming to the non-current recorded files 
of the various Ministries, Departments and 
other record-creating agencies of the 
Government of India, the Central Secretariat 
Manual of Official Procedure provides for 
their transfer to the Central Secretariat 
Record Room in the National Archives, but 
one would like to be definitely told if this 
rule is being properly adhered to. So far as 
one can ascertain from the Reports or other 
details possibly available to an outsider, it 
can be asserted without any 
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[Dr. Raghubir SinhJ fear of being ever 
contradicted that in majority of cases such a 
transfer is in arrears by as many as twenty and 
more years. Now, the Local Records Sub-
Committee presided over by Prof. Humayun 
Kabir, my esteemed colleague there, took note 
of the fact that there was such an acute 
shortage of accommodation in the Ministries 
and advised that the bulk of their non-current 
records be transferred to the National 
Archives to provide adequate space for their 
semi-current and current records. Now on the 
other side, I have got another reference here. 

AN HON. MEMBER: He has exhausted his 
own archives. 

DR. RAGHUBIR SINH: I am sorry I cannot 
readily find out the relevant extract, but I do 
know of a definite statement where it has been 
said that no transfer of these records to the 
Central Record Room has been lately made 
possible because the Central Record Room at 
this time has no space at all to take over any 
more accessions. Now, you can imagine the 
position. On the one side the Central Record 
Room has no space. The Ministries have no 
space and the records are developing every 
day. What must be the condition? Now, I see 
that an extension is going to be sanctioned 
under the Second Five Year Plan. The 
building of that extension will take time. In 
the meanwhile something shall have to be 
done. For, the building will take at least a year 
or so; and before that is completed, what must 
be the condition prevailing in the record 
rooms here or there? About the record room 
of the National Archives I must speak next 
time. I will not speak today. The House can 
well imagine as to what must be the terrible 
storage condition in the different Ministries at 
present. 

Another vital question relating to these 
non-current records is about the weeding out 
of the unimportant records The original rules, 
approved some time in 1947 and then 
circularised and which were in force till about 
a few years ago, provided that "the records 
marked for destruction after weeding by the 
department of origin should be sent to the 
Director of National Archives." But in the new 
Central Secretariat Manual of Office Proce-
dure which obviously holds the field now  and     
because  of which the  old 

rules have been supplanted, there is no such 
provision. I understand that in pursuance of 
these rules at one time a big bunch of the 
weeded records was sent to the Archives by 
the Railway Ministry, but the Archives had 
not sufficient hands to examine them with 
requisite promptness. As a result of that or 
probably due to some other consideration 
also, that provision in the rules was dropped. I 
understand—and in this if I am wrong, I may 
kindly be corrected—it was possibly so 
decided to drop it because the Department of 
Archives was not ready to take up this 
responsibility as they did not have the 
necessary hands. Now I ask whether that 
Department did this in the right spirit. If they 
had asked for more money for more hands for 
undertaking this work, to carry out this 
responsibility, and if the Government had 
refused that money, then and only then would 
the Archives have been justified in saying that 
they were unable to do the job, but they 
shirked their responsibility without any such 
justification. 

A somewhat similar though much better 
condition prevailed in the United Kingdom 
and, therefore, they had a committee 
appointed known as the Committee on 
Department Records, in 1952. The report of 
that Committee was submitted in 1954 and 
they have said : 

"We consider the responsibility for the 
selection and transfer of records to the 
Public Record Department must rest on the 
Department themselves but that the Public 
Record Department should be responsible 
for coordinating these arrangements and 
should supervise the way they are carried 
out by the Departments." 
When this need is felt even in a place like 

the United Kingdom, the need for more 
supervision and closer examination of these 
weeded records is all the more in India, 
because, obviously, whosoever may he 
sanctioning the final disposal of the weeded 
records, the work is generally done by the 
Section Officer who in turn delegates it to the 
ordinary clerks. I am afraid, it is a truth which 
must be admitted that neither the Section 
Officer and much less the clerk is in a position 
or has the requisite training to be able to apply 
the correct criteria to weed out the records and 
to find out which should be destroyed and 
which should not be destroyed. I find that as a 
result of the Inter-Ministries Conference    
held    in April, 
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1953, the Government of India accepted its 
recommendation to promulgate an executive 
order laying down the general principles of 
records administration which would be 
binding on the records-creating agencies as 
well as on the custodian of Archives. And 
again it was Prof. Kabir, who announced in 
1954 that a Special Committee had been 
appointed to draft this executive order. But I 
do not know if this executive order has yet 
been drafted. When 1 asked once how the 
weeding was done, I only referred to the 
Central Secretariat Manual. I do not know if 
the provisions of the Central Secretariat 
Manual are the outcome of that Inter-
Departmental Committee's recommendation. 
If that is so, then obviously, as I have already 
pointed out before, those provisions need to 
be modified and amended in the interest of 
the nation and in the interests of history as 
well as of the future historian. 

Finally, I would like to submit that though 
all these matters may be deemed to be more 
or less departmental or relating to very 
specialised matters, they are of very vital 
importance to the historical wealth of the 
country. One plea has been every time raised, 
namely, the paucity of funds. But I have got 
one submission to make. It is high time that 
the Government of India thinks of some 
priorities according to relative importance of 
things. Sir, in this very House some months 
back, when the question of paying a loan of 
Rs. 26 lakhs for the Ashoka Hotel was raised, 
I pointed out the need to see whether it was 
necessary to build the Ashoka Hotel without 
giving priority to the Central Secretariat or the 
archaeological library or the National Record 
Office. Sir, we can do without having these 
big hotels. I find from private reports and also 
from the newspapers that for obvious reasons, 
the entire burden of about Rs. 2 crores 
relating to the hotel may have to be borne by 
the Government of India. Sir, we must give 
this matter some thought and have some 
special priorities for these national and 
important matters of real value. 

Now, I come to the final point. We must 
deal with the records belonging to and in the 
custody and control of private persons. The 
vast mass of most important historical records 
in the private archives or the collections of 
former rulers, jagirdars, zamindars, ancient 
families or descendants of persons who 

had anything to do with various important 
historical events or movements in the past 
cannot possibly be ignored by any means. 
Their value as well as volume is really 
immense and cannot possibly be duly 
ascertained easily without a full survey of the 
same. In this respect, the Indian Historical 
Records Commission has taken up the 
question more than once and it has tried its 
best to draw the pointed attention of the 
Central and State Governments as also of 
private persons to this matter. Regional 
Record Survey Committees have been 
constituted in a majority of the States with 
this very purpose and quite a few of them 
have been doing much useful work. But all 
this has not even touched the very fringe of 
the whole problem and it is very vitally 
necessary that some definite steps should be 
taken without much delay to ensure that ail 
these invaluable treasures are not lost to the 
nation. In view of their private ownership, any 
general legislation in respect of these records 
is neither feasible nor advisable. But at times 
there could come up some special cases 
wherein action of some kind on the part of the 
State could not be avoided, if this priceless 
national inheritance is not to be seriously 
impaired. Following similar steps taken in the 
United Kingdom in respect of such important 
historical records of national importance in 
private custody, in India too, a proposal was 
mooted in 1947 for the preparation of a 
National Register of Records in Government, 
semi-public and private custody. But not 
much progress has been made in that respect 
since then. The Government of India, however, 
accepted the principle of this proposal in 1953, 
though its execution has not yet been taken 
up. It was pointed out in 1955 that this project 
would be included in the Second Five Year 
Plan, but no mention is to be found of the 
same in the Second Five Year Plan as it has 
been published and as it has come before us. 

Obviously enough, the problem is 
immense, and quite clearly, the resources 
available are not fully adequate. But records 
or manuscripts once lost cannot possibly be 
ever replaced. Climate and other conditions 
prevailing in the country are by no means 
favourable to their easy preservation. Hence 
some positive steps must be taken to expedite 
things, improve conditions and provided   
better   control   and   correct 
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[Dr. Raghubir Sinh.] direction in respect of 
the Central Government records, while 
popular cooperation also must be secured and 
necessary help and requisite technical 
guidance provided with regard to the records 
in the private custody. 

To ensure all this, a proposal is hereby 
made for constituting a Committee 
comprising of Members of Parliament and 
persons possessing special knowledge of the 
subject. Parliament, Sir, contains a complete 
cross-section of the entire population and the 
different strata of Indian society. Hence 
association of suitable Members from Parlia-
ment should prove useful in more ways than 
one. Therefore, I have suggested that this 
committee should include some Members of 
Parliament. 

Sir, one word of final appeal and I have 
done. It is a matter of genuine regret that the 
Maulana Saheb is not here. Maulana Saheb 
has drunk deep at the fountain of muse and 
culture and he would certainly have 
appreciated what I have said much better than 
what many others can. But I still hope that 
Maulana Saheb would give my appeal a more 
sympathetic and responsive answer. Sir, if he 
were here, I would have reminded him that it 
was eight years before while he was presiding 
at the Indian Historical Commission in 1948 
he had said: 

"Today only a fraction of our records 
are available to us in the National 
Archives; but scattered throughout the 
land, there are family documents, sanads, 
farmans and ancient manuscripts which 
will be lost unless they are acquired 
without delay. The present is also the 
opportune moment to appeal to the public, 
to hand over such documents to the 
National Government. Such an appeal will 
meet with a readier response now than 
perhaps at any other time." 

I would have pointed out to him that in the 
last eight years we have seen what could 
possibly be achieved on the specialised fronts 
or on the Government level. Now, my appeal 
to him is to give this national co-operation 
front, suggested by me above, a trial and I am 
sure much more will be done, in future in this 
respect. 

Thank you. 

MR. CHAIRMAN: Resolution moved : 

"This House is of opinion that with a 
view to ensuring the due presentation and 
maintenance of records of national 
importance, a Committee comprising of 
Members of Parliament and persons 
possessing special knowledge on the 
subject be appointed to examine the 
question in all its aspects and to 
recommend to Government rules 
regulating the custody, cataloguing, 
preservation and weeding of records for 
their adoption by Government". 

Members who participate have fifteen 
minutes each. 

SHRI H. P. SAKSENA (Uttar Pra 
desh) : Mr. Chairman, I rise 
to make some observations. This 
is perhaps due to the fact 
that the honourable mover of the 
Resolution kept us completely in the 
dark in regard to the main object of 
this Resolution. I am sorry that he has 
made some unwarranted assumptions in 
the Resolution. If we read the Resolu 
tion, it appears that it is a serious warn 
ing and a serious reminder to the Gov 
ernment that it has been neglecting all 
its prime duties for a very long period 
of time inexcusably and unpardonably. 
If it is that, it was for him to have 
given concrete examples and illustra 
tions but he has not done so. So, if I 
am dissatisfied with the Resolution and 
fail to support it, the fault is not mine. 
He himself is responsible for it. He 
also made a grievance of the fact that 
some of these old records are kept lying 
with the States. I never for a moment 
believe that India reside only in the 
capital at Delhi. Every inch of space 
in the country is entitled to preserve its 
old records and its ancient monuments 
and everything in that connection and 
the only condition and which is prevail 
ing just now is that they should be 
properly kept and maintained. 

I am one of those who believe that the 
world is fast improving. This is not the time 
of the Pharaohs of Egypt whose sovereigns 
used to be embalmed. I wonder why that 
practice was started and what good did it do 
to the Egyptians of ancient times. There was a 
lot of expenditure but, perhaps, the art of 
embalming was developed. Beyond that, it 
did not do any good to society. 



487  Preservation and maintenance of   [ 3 AUG. 1956 ]     Records of national importance  488 

I am a keen believes;in deeds rather 
than in the preservan      of old records 
and things that do  nor cow '«  
.   us in the present day world.  

 I am wondering   all the time  
"What    is there    in the books?" 

 Hundred 
upon thousands of books were  written and 
destroyed. Washed    away literally. 

 
I 

1 am one of those who believe in doing things 
according to the instructions of those in whom 
we have faith and confidence and whom we 
adore, whom we worship and whose greatness 
is recognised and realised. Believing in that, 
as I do, I do not see any great good coming out 
of this preservation of old records, 2,000 and 
5,000 years old. The older they are, the better 
they are as curios. They serve no other 
purpose because the world has been changing 
and improving. It has never been static and, 
therefore, I do not find this necessary. Then, 
some hon. Members would say, "What is the 
good of epics like Ramayana and 
Mahabharata?" Well, they teach us so many 
things without even our taking any trouble to 
read them. We should also bear in mind the 
apathy which has developed in our youth 
towards reading things and making anything 
out of them. The Resolution does conform 
only to one thing and it is this that there is 
much ado about nothing. The serious 
assumptions that the honourable mover of the 
Resolution has made are a challenge to the 
Government to explain its conduct because it 
is a condemnation of the Government and of 
the Department which is responsible for the 
preservation of old records. I am conscious of 
the fact that my hon. friend, Dr. Raghu-bir 
Sinh is very fond of this. He could never bring 
himself to forget the fact that in the old days 
the royalties that existed in the States used to 
encourage these things, help these things 
financially. They did so many good things; I 
do not mean that all that they did was wrong; 
they were very great patrons of art, 
knowledge, sculpture and so many other good 
things but then the times have changed. We 
are building a new India of our own dreams. 
We should direct the whole of our energy 
towards building new India of our dreams and 
that is a dream of every one of us. They all 
share it and it should grow in every walk of 
life. 

With these words, as I said, I am not in a position 
to support the Resolution or to oppose it. I have 
given you my view by pointing out that all that this 
Resolution does is to conform to the title, "Much 
Ado About Nothing". 

PROF. HUMAYUN KABIR (West Bengal): Mr. 
Chairman, I do not think I would entirely agree with 
my hon. friend who has just sat down and who 
would condemn all records out of hand. Records also 
have their place and if records were destroyed, not 
only would the history of man be the poorer for it 
but in many cases we would not be able to decide 
how to act in a particular situation. This will become 
all the more important as we go to a more and more 
democratic form of Government. These records are 
very often the basis on which decisions are taken. In 
the past when individuals could take decisions and 
shape policies, the question of continuity, the 
question of having uniformity, the question of 
having the same kind of policy continued in spite of 
a succession of rulers was not quite so important. 
Therefore, whatever might have been the position in 
the past, today no Government can function unless it 
has at its command preserved records of the past; 
and not only has it these records under its command, 
but has also devised methods by which these records 
can be consulted whenever the occasion demands. 
Therefore, I am afraid. I cannot agree with my hon. 
friend Mr. Saksena, in his dismissal of records 
altogether, and I think Dr. Sinh deserves 
congratulations of the House from one point of view 
for bringing to the notice of the House the urgent 
necessity of taking steps to ensure that the records of 
which we have a very rich collection in this country 
are properly preserved. 

I agree with the intention of his Resolution but I 
am afraid I cannot go much further than that. I 
think, in his rather long and elaborate speech, he has 
himself given sufficient reasons as to why the 
particular Committee which he has proposed should 
not be appointed. He has given the arguments both 
for and against. I think everyone in this House will 
agree that the rules regarding the custody of records 
should be clear. 

We should know in whose hands the custody lies. 
Everyone in this House will agree that records 
should be properly  catalogued  and  there  should  
be 
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[Prof. Humayun Kabir.] rules and 
regulations regarding the cataloguing of 
records. Everyone in this House will agree 
that records should be preserved and 
preserved in such a manner that they can be 
readily consulted by whoever has need to 
consult them. I think everyone will also agree 
that in view of the fact that nowadays records 
are being manufactured in an almost 
geometric progression, some weeding of 
records is necessary and if records have to be 
weeded at all, certain clear regulations about 
the weeding would also be required. So far I 
do not think there will be any difference of 
opinion with Dr. Sinh, but what the committee 
which he has suggested is going to do is more 
than, I think, many Members of this House 
could follow. There are definite rules today 
regarding the custody of records. There are 
definite rules today regarding the cataloguing, 
the preservation and the weeding of records 
and the special Committee which he has 
suggested, in a sense, already exists. 

Dr. Sinh referred to the Indian Historical 
Records Commission. The Indian Historical 
Records Commission is a body of experts who 
go into this question, and if at any time there 
are any rules or regulations of the 
Government which are not appropriate, which 
do not help the proper preservation of the 
records, it is the business of the Indian 
Historical Records Commission to make 
appropriate recommendations in that behalf. 
Dr. Sinh read from many of the reports and 
the minutes of the proceedings of the Indian 
Historical Records Commission; and I am 
sure he knows as well as any other Member of 
this House that these reports are nothing but a 
series of recommendations. Every year the 
Indian Historical Records Commission goes 
into these questions and makes appropriate 
recommendations. I think Dr. Sinh also knows 
that, wherever possible, Government have 
accepted the recommendations and have acted 
upon them. Where the Government have not 
been able to accept all the recommendations, 
the reasons have also been generally given. 

Dr. Sinh referred to the fact that nowadays 
records are being manufactured at a very fast 
rate and that in many cases the Government 
Departments which are creating the records 
do not have adequate space for housing them. 
He also referred to the fact that 

the National Arrives also do not have adequate 
space :,a housing them. Here is then the 
crCrxBof the problem. If the National 
Archives do not have sufficient space for 
housing the records, how is the Committee 
going to make any effective suggestion 
regarding solving that problem ? The only 
answer to that problem is building additional 
accommodation for the Archives and that as 
Dr. Sinh has himself pointed out, is already 
being done. A scheme has been sanctioned 
and I do not know if the work has started. If 
the work has not started, it will start very soon 
and we shall have more space than we have 
today. I would not say that even then the space 
would adequate. There is a fairly long-term 
programme and in view of the fact that 
records are being continually created, the 
National Archives will also have to be conti-
nually expanded. Dr. Sinh also probably 
knows that there is a branch office of the 
National Archives opened at Bhopal and there 
are suggestions for opening similar offices 
elsewhere. No final decisions might have been 
taken, but these are matters which are already 
under consideration. 

Then again there are the State records. Dr. 
Singh, probably, remembers that the Indian 
Historical Records Commission has several 
times recommended that every State 
Government should have a properly 
constituted records department with people 
who are properly trained for the purpose, and 
Dr. Singh also probably know.... 

DR. D. H. VARIAVA (Saurashtra): If I can 
just make a correction, he is Dr. Raghubir 
Sinh and not 'Singh'. 

PROF. HUMAYUN KABIR: Here is again 
a case for the archives! I know that every 
single letter may be of very great importance. 
It may not be of very great importance here, 
but if he prefers Dr. Raghubir Sinh I will 
certainly refer to him like that. 

As I said, I have every sympathy with the 
purpose of his Resolution and he has done 
real service in drawing attention to the fact 
that this is a matter which cannot wait for 
long. All that I am objecting to is the 
suggestion for the appointment of a 
Committee. I do not see in what way a 
Committee, even if it is constituted with 
Members of Parliament, is going to help in 
solving the     problem  of  accommodation,     
in 
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bringing the different State Governments to 
establish their own records department. 1 
was saying a moment ago that the Indian 
Historical Records Commission and the 
various committees associated with it had 
already made suggestions to the State 
Governments. Approaches have also been 
made to the State Governments to see that 
they have properly trained officers in the 
State Governments to look after the 
preservation of records. Dr. Raghubir Sinh 
also referred to a Committee which met 
sometime ago in order to find out how the 
different Ministries of the Government of 
India preserve their records and whether 
greater uniformity could not be established. 
Well, if that Committee had been appointed 
and if it went into that work, he should give 
that Committee and the authorities of the 
different Ministries of the Government of 
India sufficient credit to act on the recom-
mendations of that Committee. This was 
after all an inter-Governmental Committee. 
In such an inter-Governmental Committee, 
the only object was to devise methods by 
which records could be properly preserved. I 
think there are good reasons to believe that 
today there are already in many of the 
Ministries of the Government of India 
persons who have been given training either 
in the National Archives or elsewhere so 
that they can look more properly after the 
preservation of records. 

With regard to weeding again Dr. Sinh 
referred to the section superintendents and 
assistants and clerks. Well, I do not have the 
same, shall I say, lack of respect for an 
assistant or a clerk, which seemed to inspire 
the observations of Dr. Raghubir Sinh. 
Among these assistants and clerks also, 
there are sometimes very able people. 
Besides that, the persons who originate a 
file very often are more aware of the impor-
tance of that file and the implications of its 
preservation than the persons who see it 
only superficially. I may also inform Dr. 
Sinh that no clerk or assistant as such can 
pass orders about the destruction of any file. 
No file can be destroyed unless it is put up 
at a much higher level and there all the 
various aspects of the question are properly 
examined. 

Now, Sir, I could go on dealing with the 
different points raised by Dr. Sinh one affer 
the other, but I think I have said enough to 
prove that while on the one hand his raising 
of the issue on the 

floor of the Parliament is a distinct service to 
the cause of the development of archival work in 
this country and to that extent he deserves the 
thanks of the Members of the House, on the 
other hand, the remedy he has suggested has 
really no relation and, if I may be permitted to 
say, has no relevance to the issues which he has 
raised. This Com-, mittee, by itself, will not 
solve the problem of accommodation; it will 
not help in solving the problem of cataloguing; 
it will not solve the problem of preparing 
regulations; and in any case it would be a 
superfluous Committee because there is already 
in the Indian Historical Records Commission 
an expert body, which is performing its 
functions and performing them as efficiently as 
any Committee we may think of setting up 
today. 
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SHAH MOHAMAD UMAIR (Bihar): Sir, I 
had no intention of speaking on this 
Resolution, I had not even fully studied the 
underlying implications of this Resolution but 
it is my friend, Mr. Saksena who excited a 
wish in me to speak, not only to speak but 
also to greet this proposal which has come 
from Raghubir Sinh. 

SHRI H. P. SAKSENA: No, I thought my 
speech provoked you. 

SHAH MOHAMAD UMAIR: You have 
excited as wish in me. Sir, I simply wonder how 
Mr. Saksena could go to the extent of 
opposing even the preservation of these 
records, particularly those records and 
manuscripts on which the entire organisation 
of the world and the human development 
today depends. I do not know how he has 
opposed this sort of proposal which has been 
brought forward by my friend Dr. Raghubir 
Sinh just to draw the attention- of the Central 
Government and not to accuse anybody. I do 
not find any accusation in any part of the 
resolution or in his 
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argument. All that he says is only this that 
these records, old manuscripts and other 
things, which require national attention for 
national purposes, should be preserved. Sir, 
may I remind my friend Mr. Saksena that we 
have lost many things in the past ? We have 
lost the records of the Vedic period, dating 
back some 3,000 years. When I was in Russia, 
in the metropolis, where I had to speak, I had 
to remind my Soviet friends there—they are 
proud of their Soviet structure—that the social 
structure they possessed today was conceived 
in our country 3,000 years ago during the 
Vedic period. According to that period society 
was responsible to the individual and the 
individual was responsible to the society. That 
sort of rule of society or the philosophy of life 
was conceived 3,000 years back in our country 
at the. time of the Vedic period. But we have 
not preserved the records of those times and 
because of the loss of such valuable 
documents of those times we are handicapped 
very much in our progress today. Not only this 
; we have destroyed many other things by our 
own hands through our own negligence and 
because of our own indifference we have lost 
that valuable heritage that we possessed 
thousands of years back, that heritage which 
ought to have been preserved is no more now. 
Is it not a fact that some of the very valuable 
documents are still lying thousands of miles 
away from our country, in the India Office in 
London and in spite of the best efforts of 
Maulana Saheb they could not be brought 
back to this country? In this way there are so 
many things lying uncarcd for and it is at the 
right time that Dr. Raghubir Sinh has drawn 
the attention of the Government to the 
necessity for preserving these records which 
are scattered here and there in different States. 
Of course, the States are within our own 
country; they are within the Union and within 
the Indian Republic but that does not mean 
that those things will not be taken care of. Of 
course, some of them are very valuable which 
require our best attention and serious action. 
For want of such serious action and attention; 
and of course, in the absence of particular 
care, those things are rotting here and there. 
And sometimes, when the next generation or 
generation after that will require for their 
information, for the development of their 
thoughts those records, they will not be 
available, just as we find now that the records 
that we possessed in the Vedic period are 

not available with us. Therefore, it is very 
necessary that the Government should take 
steps, at least now, for the preservation of the 
documents that are not only in this country 
but also those which are outside this country. 
They should also be brought over here. 

Sir, 1 also support the proposal of Dr. 
Raghubir Sinh that a Committee of Members 
of Parliament should be appointed. I do not 
agree with my friend Prof. Kabir that the 
Committee will not serve any useful purpose. 
If Members of Parliament can serve useful 
purpose in Parliament, why cannot a 
Parliamentary Committee serve some purpose 
in the matter of preservation of records and 
manuscripts ? I, therefore, wholeheartedly 
support this Resolution and through you, Sir, 
I congratulate the mover of this Resolution 
for having brought this forward. 

12 NOON 
SHRI R. C. GUPTA (Uttar Pradesh) : Sir, I 

stand to accord my wholehearted support to 
the principle underlying the Resolution of Dr. 
Raghubir Sinh. Prof. Humayun Kabir has 
correctly characterised that at least the effect 
of the Resolution would be to focus the atten-
tion of the Government to this very important 
question with regard to the preservation and 
maintenance of records of national 
importance. He has taken objection to the 
appointment of a Committee. According to 
him, probably, such a Committee will not 
serve the purpose which the mover of the 
Resolution has in view. My grievance with 
regard to this Resolution is that its scope is 
too much restricted. The Resolution now says 
that a Committee should be appointed to 
recommend to Government rules regulating 
the custody, cataloguing, preservation and 
weeding of records for their adoption by 
Government. Such a Committee is certainly 
needed, but it should be authorised to go into 
this question in all its bearings and make 
suitable recommendations for the preservation 
of the records of national importance. It is true 
that we have already got the National 
Archives and also the Historical Records 
Commission. They have done good service in 
the past. The Historical Records Commission, 
year after year, goes into practically every 
aspect of this question and make suitable 
recommendations, which the Government 
takes into consideration. But the 
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[Shri R. C. Gupta.] 
progress made so far is not very satisfactory. 
It is wrong to say that the preservation of 
records of national importance would not be 
of any importance either now or hereafter. I 
consider the preservation of national records 
to be a paramount duty of every good Govern-
ment, and the more we do so, the better it 
would Jae, and we would be the wiser for 
that. The records of national importance 
cannot only be found in the National Archives 
or in the Central Government's record rooms, 
but they are scattered all over the country, and 
you will find the records of national 
importance with individuals and with private 
institutions. In this connection, I can quote 
one example. 

Maulana Saheb, who is a man of letters and 
has a very great desire to find out 
monumental works of the people who have 
lived in the past, could discover a book in the 
Agra College Library, which was in 
manuscript, and which was lying there for 
more than a hundred years or so. Somehow or 
other, he got the clue and he got that book. 
This is one instance in which Maulana Saheb 
himself took personal interest and got that 
book. Similarly, there -may be hundreds and 
thousands of such books lying all over the 
country in many institutions and with many 
private  individuals. 

SHRI      M.      GOVINDA    REDDY 
(Mysore) : What was that book? 

SHRI R. C. GUPTA: It was Fir-dausi's. 

Therefore, Sir, to say that such a 
Committee would not serve the purpose in 
view, is quite wrong, and I do not agree with 
that view at all. I only wish that the terms of 
reference of the Committee should be wide 
enough. There is so much material collected 
by the Historical Records Commission and by 
the National Archives, and with the help of 
that material, the Committee can easily go 
into this question and make the necessary 
enquiries. The Committee can also examine all 
prominent persons and probably experts. The 
Committee thus will be in a position to make 
suitable recommendations to the Government 
in order to put the matter on a better footing. I 
think the need for the appointment of such a 
Committee is clear. The Committee will 
surely serve    the    purpose    in view.    I 
only 

desire that the terms of reference should be 
wide enough. Such a Committee should be 
appointed, and I think the labours of the 
Committee will bear fruit if it can accelerate 
the pace of the working of the Historical 
Records Commission and the National 
Archives. With these few words, Sir, I support 
the Resolution. 

DR. D. H. VARIAVA: Mr. Chairman, Sir, I 
had no intention to take part in this debate. 
But I find that some hon. Member has 
suggested that the Committee is not necessary 
at all. I will just give one or two examples. I 
read about two months back in the papers that 
certain records pertaining to the construction 
of Taj Mahal of Agra were taken away by 
some people to Pakistan, and these records 
were really very valuable records, and very 
important. And I think they paid some money 
for them. So, if such records, which are very 
important from the point of view of the 
history and culture of India, can be taken 
away like this, then, I think, it is very 
necessary that the Committee suggested by 
Dr. Raghubir Sinh should be appointed, so 
that such matters can be brought to the notice 
of the Government of India, and in future such 
things can be prevented from happening. 

Also I would like to mention something 
about the records which are lying in the India 
Office Library. This matter was referred to by 
my friend here just now. Now Sir, it has been 
very difficult to induce the British 
Government to allow the India Office Library 
to be transferred to India and Pakistan. I think 
they are taking shelter behind the argument 
that there is some difference of opinion 
between Pakistan and India as to the division 
of the records in this library. And that is the 
reason why they do not want to transfer this 
library either to India or to Pakistan. And I am 
sure that this Committee will be able to make 
certain suggestions in regard to that particular 
matter, which will be very helpful. For these 
reasons, Sir, I support the Resolution for the 
appointment of a Parliamentary Committee to 
go into this matter. I know that the National 
Archives and the Historical Records 
Commission are doing good work, and I have 
no difference of opinion with regard to that 
matter. But at the same time, I feel that all the 
records which are now scattered all over India 
should be collected and preserved in some 
central place. 
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Now, Sir, my friend. Dr. Raghubir Sinh, 
said that when an enquiry was made about 
certain records in 1940 in Calcutta, they were 
found to be in the worst condition. Well, it is 
very necessary that all possible steps should 
be taken in order that such valuable records 
are not damaged or lost. I also read in one of 
the papers, Sir, that in the Soviet Union, the 
care which is taken for the preservation of 
records is so great that there is almost a hos-
pital there for the preservation of books and 
other valuable records. There is a regular 
research going on as to how to preserve these 
records from white-ants and other harmful 
things and even that could be suggested by the 
Parliamentary Committee. So, I support the 
Resolution of my hon. friend, Dr. Raghubir 
Sinh. 

SHRI KISHEN CHAND (Hyderabad): Sir, 
this resolution is divided into two parts. The 
first relates to the due preservation and 
maintenance of records of national 
importance. A committee will go into the 
question of the preservation and maintenance 
of these records. Then, the second part says 
that the Committee will recommend to the 
Government rules regulating the custody, 
cataloguing, preservation and weeding of 
records for their adoption by Government. It 
has been argued by certain hon. Members that 
as these things require expert technical 
knowledge, a laymen's Committee of Members 
of Parliament would not be of much use in 
really helping the matter. Well, the Resolution 
says, "a Committee comprising of Members of 
Parliament and persons possessing special 
knowledge on the subject'. After all, it will be 
mainly a Committee of persons with expert 
knowledge on the subject and there will also 
be certain Members of Parliament who are 
interested in this subject. They too will come 
in not as Members of Parliament but as 
specialists in the subjects and also Members 
of Parliament. 

It is very essential that national records 
should be preserved. Some hon. Members 
have tried to ridicule the idea saying that there 
is no point in keeping records and that they 
should be thrown away. I am rather surprised. 
The entire history of the past is built up by a 
careful study of the records, and their 
preservation is very essential. There is the 
National Archives of India. They are doing 
their level best, and, in my opinion, they are 
doing their duties very well. Yet, there are 
certain points 

on which they cannot express an opinion, for 
example, the question of cus-today. Now, as 
has been pointed    out by several hon.    
Members, records of national   importance    
may be   in    the possession of private 
individuals, may be in the possession of State 
Governments and may be in the possession of 
foreign countries,    if    it is a    Committee    of 
experts only, probably, they will not be able to 
suggest ways  and    means    of acquiring  
these  records  from    private custody or from   
foreign Governments. They will not be able to 
properly trace these records with the State    
Governments. If it is a Parliamentary    Com-
mittee  and experts also, they will be able  to 
examine  this  question  of custody    of   these   
records    of    national importance. An hon. 
Member has very rightly pointed out that 
certain records relating to the construction of 
the Taj Mahal were in the possession of the 
descendants of the original builders of the Taj 
Mahal. Similarly, I can point out that during the 
200 years of war between  the  Nizam   and  the     
Mahrattas under the Peshwas, there was a 
whole series of correspondence, and all these 
records are very carefully preserved by the 
Hyderabad    Government    in what we call the 
Daftar-i-Diwani, but I think there is a strong 
body of opinion that they are   of   such   
national importance that they should be 
transferred to the National Archives of India. 
The entire history of the period of nearly 200 
years can only be written if a very thorough 
study is made of all the correspondence that  
passed  between  the  Peshwas  and the Nizams 
of Hyderabad. Similarly, at that time there was 
a lot of correspondence      between    Tipu    
Sultan,      the Peshwas  and  the  Nizams.  
These     are preserved in three places,  and if    
all these  are  brought  together,  it  will  be 
very useful  indeed. To say that there should be 
only a Committee of experts is not correct. A 
Committee of experts will not be able to 
suggest to the Central Government what Bills 
would have to be introduced so that we may 
bring all such records ih one place. 

Then, there is the question of cataloguing. 
Certainly, I admit that cataloguing can only 
be done by experts. We can only lay down the 
general principles of cataloguing and weeding 
of records. I think that in the National 
Archives of India there are a large number of 
records not of very great value. If we weed 
out the records which are not of national 
importance 
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[Shri Kishen Chand.] that will provide space 
for other.records of national importance. 

The objection has been raised that the State 
Governments have not got funds and, 
therefore, they cannot keep these records well. 
Sir, in foreign countries, these things are made 
to be self-supporting. They are displayed in 
museums, and there is a fair amount of fee 
paid for visiting the museum, and that way you 
collect a good amount of money. In 
Hyderabad, for example, we go to the Salar 
Jung Museum. On holidays that museum is 
visited by as many as 4000 people and on 
working days by about 1000 people. The 
visiting fee is one rupee. They have plenty of 
income and they have got a section where they 
keep important documents also. If we keep 
such records well preserved and in beautiful 
cases so that they could be seen well by 
visitors side by side with the museum articles 
we can certainly get a fair amount of income, 
which can be utilised for the preservation and 
maintenace of these records. So, I do not see 
any reason for saying that it is only a matter of 
experts and so there should be no such 
Resolution saying that a Committee may be 
appointed consisting of Members of 
Parliament and persons possessing special 
knowledge on the subject to recommend to the 
Government rules regulating the custody, 
cataloguing, preservation and weeding of 
records. With these words, I support the 
Resolution. 

SHRIMATI T. NALLAMUTHU 
RAMAMURTI (Madras) : Sir, I want to say a 
few words on this very vital question of the 
value of history and historical records to the 
nation. As a student of history, I was 
completely shocked by what my hon. friend, 
Mr. Saksena, said. 

MR. CHAIRMAN: Mr. Saksena, you are 
expected to hear. 

SHRI H. P. SAKSENA: I beg your pardon, 
Sir. 

SHRIMATI     T. NALLAMUTHU 
RAMAMURTI: He said that historical 
records were not necessary, but I am sure that 
every Member of the House will agree with 
me when I say that we are what we are 
because we are so much rooted in the 
traditions of our past—both men and women. 
I may not be able to speak for our brothers 
here, 

but, certainly, on behalf of the women of India I 
can say that we owe a deep debt of gratitude to 
our noble past. The history which has come 
down to man from the pre-historic and historic 
times is a vast emporium of knowledge,    cul-
ture and tradition. The Muse of history has been 
hailed as the foremost Muse among all the 
Muses of knowledge. Sir, ''Life is    real, life is    
earnest." "Dust thou art,  to  dust     returnest" 
was  not spoken of the soul. The soul of a 
nation is its history and its historical records, 
and therefore, I am grateful to my colleagues, 
Prof.    Humayun    Kabir    and others,  for  
having  come  forward    to stress the value of 
our historical traditions and historical lore. I 
have visited many countries as well as my own 
and no greater person has visited and    has 
represented the best in ours and    has drunk 
deep of the best in other countries as the 
Chairman of this House— an erudite scholar, 
philosopher and sage; and I am sure he will 
stand by    my friend Dr. Raghubir    Sinh    
when    he pleads so eloquently for all that is 
best in our records to be preserved. I would go 
further than my freind and ask that we should at 
least—I do not know about priorities of 
financial provisions—create in our capital a 
structure like the British Museum and we 
should have vast space and a suitable structure 
for preserving everything  that  is  of value  in 
our records. Old is gold. There    might be 
many things with which this 20th century may 
not agree, it may not agree with the lore of our 
past but that does not  mean  that  we  must 
bury    them. Growth  or  development    you    
cannot simply annihilate. You will have to look 
back and learn to grow better by the things  that 
were  not so good in    the past and thus 
compare and live in the proper perspective  
rooted  in  the past, deep-rooted   in   the   
present   and   grow into the future with all that 
is best in the  past.   Our  spiritual  value,   all  
that is great, all that is of India today    in 
Indian culture, is because of that deep root that 
we are still having in the past. That is why as I 
sat here, I was shaken to the root of my being    
when some Members  said  that  records were     
not valuable. I not only plead for a structure 
like the British     Museum  but    I  say that I 
have visited some of the parts in our  own  
country    including  my   own and there I 
found—I will not   mention the name or 
place—some of the most valuable records not 
being looked after as they should be and it 
brought tears to my eyes to see such gems 
buried in 
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the cobwebs of negligence. Also in some of 
the places or private houses, generations have 
come and gone and the present generation 
does not seem to know the value of all that 
had gone on in the past. Huge pictures and 
written doucuments, some of them untran-
slatable by the present generation, are kept in 
the shelves of private families and I think our 
friend is doing a great service in drawing the 
attention of this House to the existence of such 
valuable material for being preserved so that 
we might go down in history as a great nation 
living in all that is best that is ours. I would 
ask only one further question of my friend 
there. Hundred years hence, probably, he 
would like to bury deep all that is recorded of 
the Indian Constitution, Independent India, 
and all that is recorded of this House and the 
Lok Sabha, and all that is ours; and then start 
with a clean slate as a vacuum in the past with 
no dreams or visions for the future; and thus 
fly up in the air as atomic bombs fly today 
just for destruction and self annihilation and 
nothing else. I lament over the possibility of 
such a view being taken about the 
preservation of all that is valuable in our 
records. Thank you. 

SHRI H. C. DASAPPA (Mysore): Mr. 
Chairman, I rise to lend what little support I 
can to the Resolution that my friend Dr. 
Raghubir Sinh has brought before this House. 

[MR. DEPUTY CHAIRMAN in the Chair.] 

I do not think I should traverse the ground 
which has already been done so ably by the 
other supporters of this Resolution. I do feel 
that it would be a good thing if we can have a 
Parliamentary Committee to go over the 
whole question, examine it in all its aspects as 
the Resolution says and then make its own 
recommendations to the Government. As has 
already been said, it is not only a question of 
preservation of documents in the possession of 
the Central Government and the State Govern-
ments. I think even more important is the 
matter of securing the most precious and 
valuable records and documents in the 
possession of private persons and private 
institutions. My friend. Dr. Kabir, was 
speaking on this subject and he said that after 
all there was not much necessity of a 
Committee to go into this question and those 
who had been dealing with the matter were 
seized of this  question  but he did not     
answer 

this particular aspect that was raised by the 
mover of the Resolution, namely how best to 
secure the documents in the possession of 
private institutions and private individuals. 

PROF. HUMAYUN KABIR:     That has 
been discussed. 

SHRI H. C. DASAPPA: Discussed no 
doubt, but what attempts have been made and 
with what success is the very question that we 
have to deal with. 1 don't want to give very 
many instances. The history of India that has 
been written so far may have to be radically 
revised in the light of the documents that we 
can lay hold upon. Some aspects of it my 
friend, Mr. Kishen Chand, has already referred 
to. Just for the purpose of illustration and not 
for enlightening the honourable House I may 
say this. Take the relationship of the great 
Tipu with the Hindus and with the Hindu 
institutions. If we go by the history as has 
been presented to us by the foreigners, you get 
a horrible picture of Tipu. I don't say that he 
has not committed mistakes or wrongs. This is 
not the time for me to deal with them but as 
you might remember very well, the recent 
unearthing of the correspondence between 
Tipu and the Sringeri Math or His Holiness 
the Sringeri Jagat Guru of the great seat of 
Hindu religion, is a thing most revealing and 
brings out the character of Tipu in a totally 
different light. Now I ask if those documents 
were not there, what is the impression by 
which the multitudes of India would have 
gone with regard to his own personal 
relationship with the subjects of his own 
State? Now, are we sure that there are not 
hundreds and thousands and millions of such 
documents which still have not seen the light 
of day? My friend, Dr. Kabir, for whom I 
have great regard, has said that the subject has 
also been dealt with. But one of the supreme 
advantages of having a Parliamentary 
Committee going into this question is that it 
focusses the attention of the whole people on 
this particular problem. Ad hoc Committees or 
Departmental Committees, no doubt, serve 
their valuable functions. I do not deny that for 
a moment, but it is only when we take up this 
question as of national importance that you 
find the enthusiasm of the people to contribute 
their best to make the job a great success. So, 
from that point of view, I think it is very 
necessary, I may say it is absolutely essential 
for any self-respecting and responsible 
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[Shri H. C. Dasappa.] Government to 
undertake this great and glorious task. 

Certain other points have also been dealt 
with in a very touching manner by the hon. 
lady Member, Shrimati Nallamuthu 
Ramamurti. Sir, it is one of the 
characteristics of a great nation that it is 
grateful for its past, its own past as well as of 
others. One positive and practical 
demonstration and expression of that 
gratitude is to preserve those things with all 
care and attention and not merely to leave 
them to be moth-eaten in the various corners 
and various record rooms. So, that is another 
good suggestion which, I think, should be 
taken into consideration. 

With regard  to  the  relationship    of the 
State archives and the Central archives, I do 
not entirely agree with my hon. friend Dr. 
Raghubir Sinh when he says that all of them 
should be centralised, that there should not be 
two places for these  archives,  one  at  the  
State  level and the other at the Centre. I feel   
it would be a wrong thing if we think of 
centralising all these various records. It is of 
equal importance that the respective States 
which have their own local pride    and have a 
sense of    honour, should have their own 
archives in their particular  places.  Now-a-
days,  science has advanced so much that we 
need not think of having    at the Centre all the 
originals of these records. We can easily 
micro-film them and there are numerous ways 
of duplicating them and preserving   them at   
the   Centre.   I agree with him that at the 
Centre we must have, as far as possible every 
important document which is in the possession 
of the various States   so that for purposes of 
study,  research and    so on,    there might be 
all facilities for research students and the like. 
So, while we should encourage the States to 
have their own archives,   I  would  suggest  
that  at  the Centre they should have at least    
the duplicates of all the important records so 
that we may have one place where all the 
important documents are easily available. 

I do not think I should answer my hon. 
friend Mr. Saksena. I really do not think he 
ever was serious in what he said; for if I were 
to ask him now, he would say he never meant 
it. Therefore, I do not propose to answer him. I 
do hope the hon. Minister will not take amiss 
this Resolution. What very  ' 

often happens, is when people are ordinary 
Members of Parliament or a Legislature, they 
feel very strongly on certain points. But 
when they cross over to the Treasury 
Benches or to the seats of office, they seem 
to feel that they could, so to say, be trusted to 
do everything possible by themselves for the 
progress and development of the nation. I 
think Sir, in this particular case. at any rate, 
the Minister who is in charge will not take up 
such an attitude. I hope he will at least give 
us an assurance that this is a matter which he 
will consider, that the Government will 
consider it and he will do his best to focus 
attention on this very important subject by 
constituting a Parliamentary Committee. 

SHRI JASWANT SINGH (Rajas-than): 
Sir, I have read this Resolution and heard 
the discussion on it with great attention and 
without traversing the ground already 
covered, I would support this Resolution. 

The    question    of    preservation    of 
records is indeed, a very serious one. From the 
point of view of history and from the point of 
view of knowing what we have been and what 
our culture and civilisation  have  been,  these    
records would be helpful and would throw a 
good  deal  of light.   Coming  as  I  do from 
one of the former Indian States, especially one 
of the States of Rajasthan I would like to say 
something. A few instances  have  been   
referred   to   from Southern  States.  As we  all    
know, in Rajasthan the States have  been     
very ancient and the former States and their 
rulers   as   well   as   private     individuals there 
possess veritable jewels and gems of 
documents with regard to our culture and on 
various subjects like literature, music, 
astrology and so on. There are  also    records 
connected with    the recent history, namely, 
the relationship of the British with these Indian 
States and if we go through them we will get a 
very different idea of that relationship, 
different from what we generally have now. 
There are some States which possess valuable    
archives and if those records come into the 
hands of the historian of the present day, they 
would throw    light    which    would    be 
quite different from the general opinion   that 
prevails among the politicians and    the 
people. Rajasthan is the home of    the Jains 
and I have personal    knowledge that there    
are   thousands of   mathas, Jain mathas,    and 
also individuals and many  Jain  sadhus who 
possess     very 
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.valuable documents and materials and 
manuscripts, the like of which you will not 
see anywhere else. But these would be lost in 
course of time if they are not properly taken 
notice of. Similarly, among the former rulers 
in Rajasthan—I know of some ten or fifteen 
of them—there are many who possess such 
valuable libraries containing such collections. 
I know that in Bikaner there is a library of 
Sanskrit books and there are original 
manuscripts the like of which you will not 
find any-wnere in India or in the world. 

Therefore, Sir, this Resolution which Dr. 
Raghubir Sinh has brought forward is a very 
necessary one and he has done a great service 
in bringing it forward. The appointment of 
such a Committee is necessary. I do not know 
how Prof. Kabir has opposed the appointment 
of such a Committee. Probably, he has only 
put forward the view ot the Departmental 
heads, who feel that they know everything 
and that either a Parliamentary Committee or 
a Committee of public experts would not be 
able to throw as much light as the Depart-
mental heads or the Government can. So, he 
has put forward to this House that point of 
view and what he knew of the mentality of 
Departmental heads. But if a public 
Committee, consisting of Members of 
Parliament as well as experts is appointed, 
that Committee would take a broader line and 
they would suggest ways and means by which 
these extremely valuable gems and jewels of 
Indian culture, Indian history, literature and so 
on, could be brought to light and also the 
people who have these archives could be 
induced to bring them out and place them in 
the hands of the Government. 

Moreover, when the suggestions and 
recommendations of that Committee are 
received, the Central Government can also 
induce the State Governments, particularly, 
those States which at present are styled the 
Part B States in our Constitution, to take 
measures to have their own archives. At 
present I know that in some of these States 
they have not the least idea of what- valuable 
materials there are in them. So, if some expert 
Committee, a Committee of the Members of 
Parliament and other experts, make 
recommendations, the Central Government 
could take steps on those recommendations 
and impress upon the various Part B States as 
to 2—5 R. Sabha, 56. 

how this valuable asset of our country could 
be preserved. 1 really cannot, therefore, 
understand how the Government should have 
any difficulty whatsoever in accepting the 
Resolution. It not only does a very great 
service to the country, but it will also throw 
light on various matters which at present lie 
buried and throw light on certain matters 
about which the country at large has very 
wrong notions, particularly about the 
relationship between the British and the 
former Indian States and their rulers. 

With these words, Sir, I wholeheartedly 
support the Resolution moved by Dr. 
Raghubir Sinh and I hope the Government 
will have no difficulty whatsoever in 
accepting this innocuous Resolution which 
will do a very great service to this country. 

DR. MONO MOHAN DAS: Mr. Deputy 
Chairman, I have listened with great attention 
and interest to the speeches that have been 
delivered by the hon. mover of the Resolution 
and other hon. Members who have taken part 
in this debate. I am, particularly, thankful to 
the hon. Member, Prof. Humayun Kabir, for 
he has made my burden lighter. Prof. Kabir, 
till a few months back, was much more 
intimately and closely connected with the 
Education Ministry than myself and he has 
very ably refuted the allegations that have 
been made against the Government of India 
by the hon. mover of the Resolution, Dr. 
Raghubir Sinh. There can be no doubt that the 
object of this Resolution is a commendable 
one. The hon. Member has brought this 
Resolution before this House with the best of 
intentions. Public records, their maintenance 
and their preservation is of paramount 
importance to every country in the world. 
They are important not only for the proper 
administration of the country, they are 
important not only for the successful carrying 
out of researches in the field of history but 
they are also greatly important for keeping 
good and friendly relations with other 
countries of the world. Sir, the Radcliffe 
Award today is a document that kes with the 
External Affairs Ministry. A hundred years 
hence it will find a place in the archives of 
India but then it is bound to play a great part 
in the border disputes between Pakistan and 
India. So, Sir, no Government in this world 
today can afford to neglect its records. 
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[Dr. Mono Mohan Das.] The hon. Dr. 
Raghubir Sinh has been taking   keen   interest      
sometimes   past in this subject and we are 
highly thankful to him  for the very valuable  
suggestions that we have    often    received 
from him.    I am, particularly, thankful to  him  
for    having     brought  forward this 
Resolution because it has given the 
Government of India an opportunity to place 
before the hon. Members of this House a truer, 
a clearer and a    more detailed picture of the 
management of our archives in this country. 
After listening to the speeches of some of my 
hon.   friends here,    I  really    feel that there 
is  a real necessity for placing a clearer and a 
more detailed picture   of the    archival    
administration    of India before this House. 
The Constitution of India  authorises  
Parliament  to  declare by law certain 
categories of documents and    records as    
records    of    national importance    and 
thereby    bring    them   j under the custody of 
the Central Gov-  ; ernment. Many of the hon. 
speakers here  i have    expressed their    
anxiety to bring   | under the Central 
Government the valu-   '] able records that are 
lying elsewhere   in the country. There can be 
no two opinions about this particular point.    
The   I Central Government also is very 
anxious to bring these records to safety 
because once   these  records   are  lost,  they  
can never be replaced. If the Central Gov-
ernment has not yet been able to take steps  for 
bringing  forth  legislation    in Parliament    by 
which we could  bring these   documents   
which   are   lying     in other parts of the 
country, either under private ownership or 
under other organisations,    under    the 
custody of    the Government of India, it is 
because    of unavoidable reasons.  Highly 
complicated   legal   questions   have   cropped     
up and the Governnent is trying to do its best 
for a satisfactory solution of these questions. 
We are aware that my hon. friend, the mover 
of the Resolution, has introduced a Bill for 
declaring certain categories of    records    as    
records ot national importance. We hope that 
my hon. friend and this poor self of mine will 
get some opportunity in the    near future to 
discuss that matter   when his Bill comes up 
before the House for discussion. 

SHRI GOPIKRISHNA VIJAIVAR-
GIYA (Madhva Bharat) : Is the Gov-
ernment agreeing to this Bill? 

DR MONO MOHAN DAS: I think it is 
premature to say that. When    that 

Bill comes up before the House, Gov-
ernment will give its opinion. My only 
submission to the hon. mover of the 
Resolution and of the Bill is that he has 
failed to some extent to appreciate and 
understand the implications of this measure. 

DR. RAGHUBIR SINH: What is the hon. 
Minister talking about? The Bill is not 
before the House. He cannot offer any 
comments. The House is not seized of the 
Bill and any remarks passed on it by 
responsible Ministers on the floor of the 
House only vitiate the point and greatly 
prejudice the course of the Bill. 

MR.  DEPUTY CHAIRMAN:     You 
can reply at the end. 

DR.    MONO MOHAN DAS :  If    I 
remember aright, during the speech he 
mentioned about the Bill three or four times. 

DR. RAGHUBIR SINH: I only mentioned 
that these points will come up when the Bill 
is taken up. 

MR. DEPUTY CHAIRMAN:     You 
have got an opportunity to reply. 

SHRI H. C. DASAPPA: It is a very 
important question of procedure. The hon. 
Member might have referred to the Bill 
saying that he does not want to traverse the 
ground but it does not mean that the merits 
of the Bill are under,discussion. Any 
comment on the merits of the Bill would, at 
this stage, greatly prejudice the Bill. 

MR. DEPUTY CHAIRMAN: He is not 
making any comments on the Bill. 

SHRI H. C. DASAPPA: He obviously said 
that. 

MR. DEPUTY CHAIRMAN :       He 
said that they could be discussed when the 
Bill  comes up  for discussion. 

DR. MONO MOHAN DAS: A large* 
number of Members who have taken part in 
this debate have tried to impress upon 
Government the necessity of bringing those 
valuable records, which are lying in private 
hands under the custody of the Government 
of India. That can be effected only after a law 
is passed by 
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Parliament by which those records will be 
declared as records of national importance. 
That is why the question of the Bill came up. 
Anyhow, my only submission to him is that 
the matter is not so simple as he thinks. I am 
the last man to say anything which will 
wound the feelings of any hon. Member here. 

DR. RAGHUBIR SINH:  It is not a 
question of wounding any one's feelings; it is 
a question %f propriety. 

DR. MONO MOHAN DAS : During my 
Parliamentary career I don't think I have done 
anything the propriety of which could be 
questioned. 

There are many important records that are 
left in the hands of various organisations of 
the country, such as the municipalities, the 
corporations, the different commercial 
organisations of the country, the Chambers of 
Commerce, etc. As has been mentioned by 
some hon. Members here, some are also lying 
in private hands. The Government of India 
cannot be held responsible for the 
management and preservation of these records 
until Parliament passes the necessary 
legislation declaring these records as records 
of national importance. Under these 
circumstances, we presume that the 
Resolution of the hon. Member covers only 
those records which lie in the custody of the 
Government of India, the archives of India, 
and the different Ministries of the Central 
Government. It is true some of the records are 
also lying with the State Governments on 
loan. Sir, these records, in my opinion, can be 
divided into three groups. The first group is 
the records which are owned by the 
Government of India, which are created by the 
Government of India, by the different 
Ministries of the Government of India. The 
second group is the records which have been 
presented to the Archives of India as are the 
Bhopal records. The records of the Bhopal 
Government, the former Bhopal Government, 
have been presented to the Archives of India; 
and the third category is of those records 
which are purchased by the Indian Archives. 
There is, of course, the fourth variety, as has 
been pointed out by my hon. friend, the mover 
of the Resolution, that a large number of 
records of trie Central Government are lying 
with the State Governments. These records 
have been given on loan to the State Govern-
ments because they are connected with 

the administration of those States. They are 
necessary for carying out the day to day 
administration of those States. That is why it 
has not been thought proper to take away 
those records from the States. They are lying 
with the States, but the proprietorship, the 
ownership rests with the Government of 
India. 

Sir, one thing I may impress upon this 
House. Although all these records are 
properties of the Government of India, they 
belong to the Government of India and they 
are managed by the Government of India, 
although, legally speaking, they are managed 
by the Government of India by executive 
action, yet factually speaking, they are not so. 
There is the organisation to which a reference 
has been made by my hon. friend, Dr. 
Raghubir Sinh—the Indian Historical 
Records Commission. This Commission is 
there to give its guidance and expert advice to 
the Government of India for the maintenance 
of these records. Sir, my hon. friend, the 
mover of this Resolution, is thoroughly acqu-
ainted with this organisation because he 
happens to be a member of that organisation. 

DR. RAGHUBIR SINH: Yes, I know 
all about it. 

DR.   MONO   MOHAN   DAS:   I   am 
telling that. Sir, the Indian Historical 
Records Commission is a body set up by a 
Resolution of the Government of India in the 
year 1919. The functions and authority of the 
Commission have been made clear in the 
Resolution itself. The Resolution reads thus 
"that in matters relating to records the 
Government should have at their disposal a 
permanent body of expert advisers." I repeat 
again: "Government, relating to these records, 
should have at their disposal a permanent 
body of expert advisers whose opinion would 
carry weight with the record officers and the 
public. With such a body at hand for advice 
they are convinced that the methods adopted 
would meet the real wants of genuine 
historical students." Sir, this Indian Historical 
Records Commission which supervises and 
guides the activities of the Archives of India 
and the management of India Government 
records is a consultative and advisory body, 
but the vast majority of members of this body 
are drawn from sources other than the 
Government of India. The present constitution   
of  the   Indian     Historical 
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[Dr. Mono Mohan Das.] Records 
Commission is: The Minister of Education, 
the Secretary of the Education Ministry, the 
Director of Archives and five members 
nominated by the Government of India. In 
addition to that there are 17 representatives of 
the 17 State Governments of this country. 
There are 27 representatives of the 27 
universities of India. There are 12 
representatives of the twelve top-ranking 
research institutions of this country. Actually 
Government servants, if we can call them, are 
only three, the Minister of Education, the 
Secretary of the Education Ministry and the 
Director of Archives. Five members are 
nominated by Government. The rest are drawn 
from other sources. This is the body, Sir, that 
have been appointed under the Resolution of 
the Government of India to give expert advice 
for the management of these matters. Sir, this 
body has got two other adjuncts, the Research 
and Publication Committee which looks after 
the research and publications of the Indian 
Archives and the Local Records Sub-
Committee which looks after the transference 
of records from their parent bodies, that is, 
their creative agencies, the different Ministries 
of the Government of India, to the Archives. 
Then, this body the Local Records Sub-
Committee, also looks after indexing and 
cataloguing of the records, and, thirdly, 
weeding of the records also. So what I am 
labouring to impress upon the hon. Members 
of this House is that in every step, every 
activity of the Indian Archives, the 
Government of India is guided by some expert 
bodies. 

Sir, the Indian Historical Records 
Commission meets once in every year and 
they survey, scrutinise and examine in great 
detail the activities of the Archives of India. 
Perhaps, the ground they have covered during 
the last few years, the subjects upon which 
they have made recommendations, will con-
vince this honourable House about the interest 
that is taken by this body. Sir, the Indian 
Historical Records Commission have advised 
the Government of India during the last few 
years about matters relating to—I am quoting 
only a few, not the whole list—-the regional 
survey committee, establishment of records 
offices in India, classification of historical 
documents, inspection of records, 
preservation of archives, weeding and 
classification of records, access to records, 
reproduction of records and 

historical documents, printing of inscriptions, 
etc., preparation of lists, hand books, etc., 
indexing of records, calendering of records, 
facilities for research, publication of records, 
preservation of records and division and 
centralisation of records. These are only a few 
of the many aspects of the activities of the 
Indian Archives that have been surveyed and 
upon which recommendations have been 
made by the Indian Historical Records 
Commission during the last few years. Sir, I 
do not want to say that all the 
recommendations that have been made by the 
Indian Historical Records Commission have 
been implemented or are being implemented 
by the Government of India, but what I do 
say, Sir, is that, barring a few, with the 
exception of a few, which could not be 
implemented either on financial grounds or 
for other reasons, all other recommendations 
are implemented by the Archives of India. 
Thus, Sir, it will not be correct to assume, as 
many of my friends have assumed here, that 
the archival management is done only by the 
Government of India by executive action. As I 
said before, in every step we are advised by 
expert bodies. 

Now, Sir, I propose to take the Resolution 
of the hon. mover and examine it closely and 
see whether there is any real necessity, 
whether there is any real scope for acceptance 
of this Resolution. Sir, the Resolution 
mentions specifically four objects, namely, to 
frame rules for regulating the custody of 
records, the preservation of records, the 
cataloguing of records and the weeding of 
records. His Resolution limits the scope of the 
Committee which is sought to be set up under 
this Resolution ; the Committee will have a 
very limited scope. This scope will limit itself 
to the custody of records, the preservation of 
records, the cataloguing of records and the 
weeding of records. I propose, Sir, to take up 
these items one by one and discuss them. 

Sir, first I take up custody of records. The 
National Archives of India, as hon. Members 
know have got a magnificent building here in 
Delhi with spacious halls where records are 
preserved and kept under the supervision of 
qualified and experienced staff. Records 
belong to the Government of India, I mean, 
the different Ministries who are the creators of 
these records; and the archival authorities are 
merely the custodians, the chowkidars of 
those records. Sir, before 
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these records are transferred to the Archives 
they are kept under the care and custody of 
the parent organisation, I mean, the different 
Ministries, whose day to day transactions, 
create these records. I do not think, Sir, that 
elaborate rules are necessary to control this 
movement of records from the different 
Ministries to the Archives of India. 

Next, I come to the second point in the 
Resolution—preservation of records. I want 
to submit to this honourable House, most 
respectfully and humbly, that the preservation 
of records has now become a cent per cent 
technical job. With the development of 
science and technology, new methods of 
preservation have been evolved. In'the field of 
preservation of records, what is necessary is 
not elaborate rules, but proper training and 
proper experience in carrying out the 
scientific methods which are necessary for 
preserving these records most carefully. I may 
place before this honourable House, Sir, some 
of the elaborate processes which are practised 
in the Archives of India for the preservation 
of records. 

MR. DEPUTY CHAIRMAN: Will you 
take some time more ? 

DR. MONO MOHAN DAS: If my time is 
up I am sorry, Sir. 

MR. DEPUTY CHAIRMAN: You have 
got ten minutes more. 

DR. MONO MOHAN DAS: Then I shall 
take a few minutes more, Sir. 

MR. DEPUTY CHAIRMAN: Then you 
can continue in the afternoon. 

The House stands adjourned till 2.30. 

The  House  then  adjourned for 
lunch at one of the   clock. 

The House reassembled after lunch at half 
past two of the clock, MR. DEPUTY 
CHAIRMAN in the Chair. 

DR. MONO MOHAN DAS: Sir, I was in 
the midstream when the House rose. 

SHRI SATYAPRIYA BANERJEE (West 
Bengal): You were not drowned in 
midstream. 

DR.   MONO   MOHAN  DAS:      No, 
fortunately. Sir, I was trying to impress upon 
hon. Members that so far as preservation of 
records is concerned, it is a cent per cent 
technical process. The development of science 
and technology has introduced many new and 
novel processes in this' field of preservation 
of old records, and I was going to give to this 
House some of the processes and the names of 
some of the machines that are used in our 
archives for carrying out these processes of 
preservation. Among the several processes 
these are the most important : 

Air-cleaning of records—All records 
that come to the archives are cleaned of 
dust with air pressure carried out in 
chambers specially constructed for this 
purpose. 

The second is fumigation. I am talking about 
these things because this forms an integral 
part of the Resolution of the hon. Member. 
The hon. Member wants to set up a 
Committee which will frame rules about these 
and one of the items is preservation of 
records. The second process is fumigation. 

Fumigation—Vacuum fumigation, with 
carboxide mixture. It is considered to be 
the most efficient process for killing 
insects. 

Flattering and humidification—The 
folded documents required to be flattened 
are humidified, that is, moistened in a 
specially constructed room with a machine 
and then flattened with an electric iron. 

Lamination—Repair of very old, brittle 
and damaged documents and records is 
carried out with cellulose acetate foils. This 
is carried out in a big machine fitted with a 
hydraulic ' press. Training and experience are 
necessary for operating these machines. 

I may inform hon. Members of this House 
that this process of lamination with cellulose 
acetate foils is considered as the most recent 
advancement in the field of archives 
rehabilitation. 

Sir, I have said that this preservation of 
records has become now a cent per cent 
mechanical and technical process. So what is 
required for carrying out this process of 
preservation successfully is not framing of 
rules but knowledge, training and experience 
in operating these machines and carrying out 
these processes satisfactorily. 
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[Dr. Mono Mohan Das.] 
I may mention here that there is also a 

Committee of experts which discusses among 
themselves these different processes and 
exchanges their views and experience about 
these technical matters. This Committee is 
known as the National Committee of 
Archivists. The Committee consists of the 
Director of Archives, and the Keepers of the 
Records of the different State Governments. 
The Committee was appointed by the 
Government of India in 1953 and during these 
three or four years they have held several 
meetings, discussed among themselves all the 
technical problems that have arisen and have 
found suitable solutions for them_This 
Committee has brought out a very valuable 
Report which is available in our 
Parliamentary Library and a perusal of this 
Report will convince hon. Members about the 
highly technical nature of the processes which 
have now come into vogue in the matter of 
preservation of records. 

Next, I come to cataloguing. This is one of 
the items mentioned in the Resolution. 
Indexing, recording and cataloguing are 
essential reference media for any record 
office. The Central Secretariat Manual of 
Office Procedure gives a detailed description 
of these processes. Chapter VIII of the 
Manual deals with indexing and recording of 
records. The procedure which is adopted in 
the Central Secretariat is the same as that 
which is adopted in our Archives. There is 
nothing novel or new that has been introduced 
in our Archives. Any senior Assistant or any 
Superintendent of the Central Secretariat, I 
hope, will have much more knowledge than 
many of us here. At least, Sh\ I do not 
consider myself an expert in this matter. I am 
not prepared to say anything about how my 
hon. friend thinks about himself. 

DR.  RAGHUBIR SINH:     I do not 
wish to    be    catalogued    with Section 
Officers. 

DR. MONO MOHAN DAS: But that is in 
the Resolution. 1 do not think that any 
Committee consisting of Members of 
Parliament will be able to give much help to 
improve this process of cataloguing which has 
been evolved in our Central Secretariat as a 
result of years of trial and error. 

Sir, next I come to the last item, weeding. 
Weeding is of great importance in the 
management of records. Now, the 

principles for weeding of records were 
thoroughly investigated by a Committee 
appointed by the Government in the year 1923 
in connection with the weeding of pre-Mutiny 
records. This question of weeding was again 
considered by the Local Records Sub-
Committee in the year 1944. The 
recommendations of this Committee were 
placed before the Indian Historical Records 
Commission and that Commission in their 
meeting of 1946 made some recommendations 
about this weeding. The present practice that 
is followed by the Central Government is 
based upon the recommendations of the 
Indian Historical Records Commission. 
Recently, this question of weeding is being 
considered again in the light of the Grigg 
Committee's Report of England to which a 
reference has been made by the hon. the 
mover of the Resolution. Now, this Grigg 
Committee was appointed in 1951-52, and my 
submission is that the conditions which 
prevailed in England and which necessitated 
the appointment of this Committee do not 
prevail in our country. But we have 
considered very closely in detail the 
recommendations that have been made by the 
Grigg Committee about weeding of records 
and it any recommendations made therein are 
found suitable to the conditions that prevail in 
our country, we are prepared to revise our 
rules in the light of the recommendations of 
that Committee. 

Sir, I have tried to give a detailed picture of 
the management of the Indian National 
Archives as it is carried on today. The main 
points which I have tried to impress upon this 
honourable House are as follows. 

All records referred to in the Resolution are 
the properties of the Government of India and 
the Government of India has got the legal 
sanction behind them to manage these 
properties. The maintenance of these records, 
their custody, preservation, cataloguing and 
weeding and all other activities relating to 
them are carried out by executive action under 
the guidance and advice of four Commissions 
and Committees; I should not say 
'Commissions' because there is only one 
Commission and three Committees. These are 
the Historical Records Commission, the 
Research and Publication Committee, the 
National Committee of Archivists and the 
Local Records Sub-Committee. These four 
bodies give    the    Central Government 
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advice and directions about the management 
of archives. Now, it is for this august House to 
judge whether there is any necessity at all to 
have another Committee of Members of 
Parliament, super-imposed on these four 
bodies which are already working in this field 
and giving advice and directions. Moreover, 
Sir, the terms of reference of this Committee, 
which is proposed to be set up by this 
Resolution, do not include any question of 
broad policy. They are concerned with the 
framing of rules only. And so far as the 
framing of rules is concerned, I would like to 
make one submission. 

Sir, this Parliament passes so many 
legislations every year. Now, rules have to be 
framed under each one of those legislations. 
The work of framing rules is not entrusted to 
any Committee, but it is entrusted to the 
Government. Therefore, Sir, the appointment 
of a Committee solely for the purpose of 
framing rules will, in our judgment, be a sheer 
waste of time, money and energy. Under these 
circumstances, Sir, the Government of India 
do not feel that any useful purpose will be 
served by the acceptance of this Resolution. I, 
therefore, request and appeal to my hon. 
friend, Dr. Raghubir Sinh, to withdraw his 
Resolution. 

DR. RAGHUBIR SINH: Mr. Deputy 
Chairman, Sir, I have one disadvantage. The 
eminent Deputy Minister has spoken for half 
an hour. I have only 15 minutes to reply, and 
then I have also to reply to a couple of other 
hon. Members also. I will be very brief. 

Now, Sir, I, first of all, completely refute 
the statement made by Dr. Mono Mohan Das 
that I have made any allegations. I have made 
none. I have only repeated or read out certain 
extracts from the books, and I belive, they are 
his own Department's books. If he disowns 
them, it is for him to say so. 

Then, Sir. he has tried to say some thing 
about the private records and the legal 
difficulties involved about them. I am afraid, 
probably he did not hear that part of my 
speech with care and attention. I have not at 
all pressed for any legislation in respect of 
private records. My only submission is that if 
there is a Committee comprising of Members 
of Parliament, it will inspire confidence 
among the people, and very likely some 
private    persons can come 

out with their possessions. Probably, my 
friend, the Deputy Minister, does not know 
what fate the proposal of the Government of 
India met in 1948, when an effort was made to 
list some of the important paintings and other 
manuscripts. At that time, a small Committee 
was appointed to do this job, and I think Prof. 
Humayun Kabir might be knowing about it. 
These things aroused suspicion that the 
Govern'ment of India wanted to take all those 
historical valuable paintings. Well, now that 
suspicion can be set at rest by such a 
Committee in which Members of Parliament 
are there. I think the Members of Parliament 
can never be agreeable to any such proposition 
which will not inspire confidence among the 
people. I fully realise the difficulties involved 
in any legislation in respect of private records. 
I have said that in my speech. And 1 would be 
the last person to call upon the Government of 
India to get involved in any such legal and 
other difficulties. 

Now, Sir, I am afraid, the Deputy Minister 
erred when he said that the Indian Historical 
Records Commission was a statutory body. A 
statutory body is a body which is constituted 
by a statute. But this body is formed as a 
result of the Government of India's 
Resolution, and hence it is not a statutory 
body. Therefore, Sir, he is quite wrong in 
saying that it is a statutory body. 

Now, Sir, my friend has said that there was 
a recommendation of the Historical Records 
Commission in respect of weeding of records. 
Yes ! I know that, and I also know that the 
Commission had recommended that the 
weeded records meant for destruction should 
be subject to the scrutiny of the Archivist. 
And that is what I had said in my speech. My 
grievance is that in the Secretariat Manual, 
that provision has been dropped. And I am 
only pleading with him that the 
recommendations of the Commission should 
be accepted and should be implemented. I am 
not asking him to do anything more. My 
friend says* "We are implementing the 
recommendations." But obviously enough 
they are not implementing those recommen-
dations. He ought to be informed about that 
fact. 

Now, Sir, when I say "rules regulating the 
custody, cataloguing, preservation and 
weeding of records," I do not mean that the 
Members   of Parliament 
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[Dr. Raghubir Sinh.] or anybody else can 
sit and advise the experts and tell them as to 
what the processes are. I am afraid I know 
more than my friend knows. There is 
already a debate in his Department between 
the American school and the English school. 
The Madras Records Office completely 
differs from the method followed by the 
National Archives in New Delhi. So. it is 
not for me to tell him all these things. But 
my suggestion was for the appointment of a 
Committee for finding out ways and means 
for solving these difficulties. Sir, much of 
the speech of my friend dealt with what the 
National Archives is doing, which was not 
very relevant at all. 

Then, Sir, I have got to say one word about 
Prof. Humayun Kabir. I am glad he is here to 
hear what I have to say. In this connection, 
Sir, there is an English proverb, namely, 
'Power corrupts'. So, it seems that his 
association with bureaucracy has had some 
effect on his outlook. Sir, I had hoped that he 
would be able to see my point of view. | What 
I want to press is this. When I ask for a 
Parliamentary Committee for this purpose, I 
want only to strengthen the hands of the 
Ministry. There is no doubt that efforts are 
being made but no actual move results 
therefrom. Therefore, some steps are needed 
to make things move. For instance, I know the 
difficulty which the Education Ministry has 
with the Finance Ministry. Now, Sir, if there 
is a body consisting of Members of 
Parliament who back all these proposals, I am 
sure the Finance Ministry will have to agree. 
So, I am only trying to help him, and I am 
only trying to support him. I am not at all 
criticising him. My pleading is that things 
should move a little faster. They are moving 
extraordinarily slowly. We want you to be 
more efficient and we want you to work with 
more vigour. And that is why I thought that a 
body consisting of Members of Parliament 
would be quite helpful. 

Now, Sir, it may be asked: What will a 
Parliamentary body do in the matter of 
weeding of records? Prof. Humayun Kabir 
asks that question. In this connection, I 
have got to tell him that in England, there is 
the Public Records Office Act which 
provides that destruction lists of the 
Records Office have got to be placed on the 
Table of both the Houses,  and  only     if  
no  objection  is 

taken to any of the items there, those records 
are destroyed. Now, at this stage I am not 
asking for anything like that. I am simply 
suggesting, let the Members of Parliament 
assist in laying down the rules. 

Finally, Sir, I knew already what the fate of 
this Resolution was going to be. I was not 
completely unprepared for that. But I felt it 
my duty to raise this question before this 
House, so that it may be recorded that there 
were some Members who knew what ought to 
be done, and who actually did offer their hand 
of co-operation. Now, it is for the hon. 
Minister to accept or not to accept the 
Resolution. But let it be known that we tried 
to help them. It is their choice to accept it or 
not to accept it. Posterity will pass whatever 
judgment it wants to pass and historians will 
have the last word,  later,  not  now. 

MR. DEPUTY CHAIRMAN: What about 
your Resolution ? 

DR. RAGHUBIR SINH: Since the Minister 
said that he would not accept it, the only 
alternative for me is to withdraw it. 

The Resolution was, by leave, withdrawn. 

RESOLUTION    RE. APPOINTMENT OF 
A WAGE    COMMISSION 

SHRI     SATYAPRIYA     BANERJEE 
(West Bengal): Mr. Deputy Chairman, Sir, I 
have the honour to move the Resolution that 
stands in my name, viz :— 

"This House is of opinion that 
Government should immediately appoint a 
Wage Commission to enquire into the wage 
structure of industrial and agricultural 
workers in the country and to recommend 
adequate wages for them." 

My resolution is very simple, and I hope 
and trust that the Government will not find 
any difficulty in accepting this innocuous 
Resolution of mine. My Resolution seeks to 
appoint a Wage Commission, a thing which, 
has never been done in the long history of the 
Government of India, both British and 
indigenous. That Wage Commission has to   
enquire into the wage structure   of 


